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 Rules  (M)

 [Shri  R.  K.  Mhalgi]

 him  for  it.  I  have  no  ill  feeling

 against  Sikhs.  I  feel  that  Sikh  men

 and  women  shoulg  also  be  protected
 from  accidents,  That  is  why  I  raised

 my  points.  But  Mr,  Daga  saw  a  politi-
 cal  motive  in  it.  There  is  a  tendency

 to  look  at  everything  from  a  political
 angle.  [J  feel  that  it  should  be  eschew-
 ed.

 The  hon,  Minister  has  not  accepted
 my  first  amendment.  But  I  still

 appeal  him  to  reconsider  the  issue,  and

 exteng  the  time  limit  to  some  extent

 as  it  may  be  convenient  to  the  Govern-
 ment.

 I,  therefore,  withdraw  my  second
 amendment.  But  I  press  for  my  first
 amendment.

 MR.  CHAIRMAN:  It  is  a  little
 difficult,  It  forms  part  of  one  motion,
 कूँ  cannot  put  half  of  the  motion  to  the
 vote  and  leave  the  other  half.

 SHRI  R.  ह.  MHALGI:  Then  I
 insist  on  the  motion  being  put.

 MR.  CHAIRMAN:  All  right.  The

 question  is:

 “This  House  resolves  that  im
 pursuance  of  sub-section  (4)  of
 section  133  of  the  Motor  Vehicles
 Act,  1939  the  following  modifications
 be  made  in  the  Motor  Vehicles  (Pro-
 tective  Headgears)  Rules,  1980,  pub-
 lisheq  in  the  Gazette  by  Notification
 No.  GSR  261(E),  dated  the  14th
 May,  1980  and  laid  on  the  Table  on
 the  19th  June,  1980.  namely:—

 (i)  in  rule  1.  in  sub-rule  (2),  for
 “Ist  November,  1980”  substitute
 “Ist  January,  1982”;

 (ii)  in  rule  3,—

 (a)  for  the  existing  marginal  head-
 ing,  substitute—

 “Exception  in  the  cage  of  women”;
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 (b)  omit  ‘who  is  a  Sikh”.

 This  House  do  recommend  to  Rajya

 Sabha  that  Rajya  Sabha  do  concur  in

 this  resolution.’

 The  motion  was  negatived,

 16.05  hrs.

 BRAHMAPUTRA  BOARD  BILL

 THE  MINISTER  OF  IRRIGATION

 (SHRI  KEDAR  PANDAY):  Sir.  I  beg
 to  move®:

 “That  the  Bill  to  provide  for  the

 establishment  of  a  Board  for  the

 planning  and  integrated  implementa-
 tion  of  measures  for  the  control  of

 fioods  and  bank  erosion  in  the

 Brahmaputra  Valley  and  for  maters

 connecteg  therewith,  be  taken  into
 consideration.”

 In  this  connection,  I  wish  to  say  a
 few  words.

 This  Brahmaputra  iver  is  the

 biggest  river  in  India,  and  it  carries

 more  water  than  the  Ganga.  But  it
 causes  extensive  floods  in  that  region.
 The  area  affected  by  these  floods  is
 88  lakh  hectares  per  year  and  the

 population  affected  is  15.1  lakh  per
 year.  The  total  value  of  damage  is
 Rs.  9.3  crores  per  year.  So,  the  Mem-
 bers  will  be  in  a  position  to  realise
 that  these  heavy  damages  are  caused
 by  this  gigantic  river.

 I  introduced  this  Bill  in  the  House
 on  the  1st  July,  1980.  It  envisages  the
 constitution  of  g  Board  which  will!  pre-
 pare  qa  Master  Plan  for  flood  cntrol
 measures  ang  thig  floods  control  will
 be  an  integral  part  of  a  multipurpose
 scheme  developed  for  the  utilisation
 of  water  resources  in  this  region.

 PROF.  N.  G.  RANGA  (Guntor):  Ir-
 rigation  also.

 *Moved  with  the  recommendation  of  the  President.
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 SHRI  KEDAR  PANDEY:  This  will

 include  irrigation,  hydro  power  and

 nevigation.  So,  thig  Bill  is  very  very
 important,

 Previously  the  Assam  Government
 was  financing  these  flood  control
 measures,  and  allotment  of  funds
 till  1974-75  was  being  made  by
 the  Assam  Government  itself.  After
 that,  the  Central  Government  hag  been

 providing  assistance  for  these  works
 to  the  Brahmaputra  Flood  Control

 Commission,  which  had  been  found

 by  the  State  Government  in

 1970.  The  agency  for  the  works
 is  the  Brahmaputra  Flood  Control
 Commission  and  it  is  being  guided

 by  the  Brahmaputra  Flood  Control
 Board  of  which  the  Union  Minister
 of  Irrigation  was  the  Chairman.  Thie

 Brahmaputra  Floog  Control  Commis-
 sion  is  a  State  onganisation.  But  this
 ‘work  was  done  on  an  ad  hoe  basis  and
 embankments  were  constructed  on  both
 aides  of  the  main  river  and  some  tri-
 butaries,  and  some  town  protection
 wag  done.  But  this  was  on  an  ad  hoe
 basis  ang  there  was  no  comprehensive

 Plan  for  all  round  development  of
 water  resources  in  the  area  of  this

 Brahmaputra  river  The  fiood-
 prone  area  of  this  river  is  3.1  million
 hectares.  By  this  work  only  35  per
 cent  hag  been  protected,  and  even
 these  embankments  are  subject  to  so
 many  breaches  here  and  there.  So,  it
 was  essential  that  a  comprehensive

 pen
 be  chalked  out  and  hence  this

 [1],

 As  you  know,  this  Bill  has  got  a

 comprehensive  scheme.

 PROF.  N.  G.  RANGA:  What  about

 the  financia]  part  of  it?

 SHR]  KEDAR  PANDEY:  It  involves
 an  expenditure  of  Rs.  13  crores  per
 year.  Up  till  now  the  Assam  Govern-

 ment  and  the  Commission  have  spent
 Rs.  114  crores,  but  still  floods  are  there

 and  there  is  no  comprehensive  plan.

 The  Bill  has  30  clauses  and  deals
 with  the  constitution  of  the  Board  and

 other  matters.  It  provides  that  the

 Chairman  of  the  Boarg  will  be  appoin-
 ted  by  the  Centre  ete.

 SRAVANA  14,  1902  (SAKA)  Board  Bill  318

 With  these  words,  ह  commend  the

 Bill  to  the  House.

 MR.  CHAIRMAN:  Motion  moved:

 “That  the  Bill  to  provide  for  the
 establishment  of  a  Board  for  the

 planning  प्रगत  integrated  implemen~
 tation  of  measures  for  the  contro]  of

 floods  and  bank  erosion  in  the  Brah-

 maputra  Valley  and  for  matters  con-

 nected  therewith,  be  taken  into  con-

 sideration.”

 SHRI  T.  R.  SHAMANNA  (Bangalore
 South):  I  beg  to-move:

 “That  the  Bill  be  circulated  for  the

 purpose  of  eliciting  opinion  thereon

 by  the  30th  September,  1980.”  (18)

 Every  one  of  us  knows  that  the

 Brahmaputra  is  the  biggest  river  in  our

 country,  but  economically  the  least

 exploited.  I  want  that  the  States  that

 get  the  benefit  from  this  Board  should

 be  consulted.  I  may  give  some  reasons

 for  it.

 We  know  how  these  Boards  work.

 For  instance,  all  Members  are  criticis-

 ing  the  Electricity  Boards.  We  have

 Improvement  Trusts  in  Karnataka.

 Almost  all  of  them  are  condemned  by

 everyone,  saying  that  fhey  have  not

 done  anything.  Formerly  we  had  the

 Bangalore  Improvement  Trust.  I

 told  them  once  that  the  Trust  had  nei-

 ther  gained  the  trust  of  the  people
 nor  developed  the  city  in  a  proper
 manner.

 I  fee]  that  the  Board  is  a  convenient

 instrument  of  the  Government.  If

 there  is  something  good,  then  Govern-
 ment  will  claim  credit  for  it,  but  if

 something  goes  wrong,  they  will  con-

 demn  the  Board  for  it  and  escape.  It

 is  very  easy  for  the  Board  to  excuse
 itself  whenever  the  obligation  of  the

 Board  is  not  carried  on  satisfactorily.
 The  development  of  this  area  is  very

 urgent  and  it  has  to  be  taken  up  on  a

 war-footing.

 PROF.  N.  G.  RANGA:  That  is  why  it

 shoulq  not  be  sent  for  circulation.
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 SHRi  T.  R.  SHAMMANNA:  One

 month  is  not  a  jong  period  and  it  will

 not  make  any’  difference.  This  area,
 which  is  covered  by  Brahmaputra  Val-

 ley,  isavery  backward  area  and  tak-

 ing  intoconsideration  the  recent  trou-

 ble  in  this  area,  unless  we  develop  this

 area  quickly  and  give  the  advantages,
 I  am  quite  sure  that  the  people  of  this

 area  will  rise  up  again.  Therefore,  we

 have  to  have  proper  programmes  and
 take  up  the  work  in  all  seriousness.

 While  going  through  the  Bill,  we  find
 that  most  of  the  provisions  relate  to
 flood  control  and  flood  control  work.
 Of  course,  the  Government  has  taken

 up  the  responsibility  of  financing  and

 aly  that.  I  am  happy  over  it.  There
 are  some  sections  relating  to  the  de-

 velopment  of  this  area.  The  develop-
 ment  work  will  be  taken  provided  the
 concerned  State  Government  makes
 the  necessary  contributicns  for  de-

 veloping  this  area.  Though  this  area
 is  very  healthy  as  far  as  the  natural

 advantages  are  concerned,  it  is  the
 poorest  as  far  as  the  development  is
 concerned.  Whatever  money  _  those
 people  get  is  not  sufficient  even  for
 paying  the  establishment  charges  and
 all  that.  Therefore,  they  will  not  be
 able  to  make  the  ccntribution  and  so
 we  will  not  be  able  to  develop  the  area.
 The  Government  should  see  to  it  that
 the  area  is  developed  properly,  the
 people  in  the  area  should  be  made  to
 earn  and  then  they  will  pay.  I  am  very
 particular  that  the  development  should
 not  be  left  to  its  fate.  Cencrete  steps
 should  be  taken  for  development  of
 this  area  and  the  Government  should
 see  that  the  people  there  get  cent  per
 cent  benefit  and  then  they  will  pay
 you  for  all  the  benefits  that  they  are
 going  to  enjoy.

 When  I  say  that  the  Bill  should  be
 sent  for  circulation  and  it  is  to  be  re-
 turned  by  30th  September,  I  am  quite
 sure  that  peace  will  have  been  restored
 in  that  area  and  we  can  take  decisions
 calmly,  after  taking  into  consideration
 all  the  aspects,  and  see  that  the  peo-
 ple  really  get  all  these  advantages  and
 it  does  not  remain  only  on  paper.  In
 aly  seriqusness  and  with  good  heart,
 let  us  take  up  this  good  work,  of  cour-
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 se,  after  consulting  all  the  concerned

 persons  to  give  their  opinon.  If  we
 are  going  to  pass  the  Bill  without  con-

 sulting  them,  then  they  will  go  on  cri-

 ticising,  saying  that  this  or  that  has
 not  been  done.  Therefore,  instead  of

 bringing  admendments  later  cn,  it
 would  be  better  if  they  are  consulted
 now  at  this  stage  and  by  that,  it
 would  be  quite  possible  for  us  to  do
 some  good  thing.  I,  therefore

 strongly  urge  upon  the  House
 to  accept  my  amendment  50
 that  the  Bill  is  circulated.  After  get-
 ting  the  various  opinions,  by  30th  Sep-
 tember,  we  can  pass  the  Bill  so  that
 the  people  in  that  area  get  the  fullest

 advantage.

 SHRI  GEORGE  FERNANDES  (Mu-

 zaffarpur);  Mr.  Chairman,  Sir,  I  would
 like  to  support  this  Bill  but  I  am  sorry
 I  cannot  because,  प  believe,  this  is  an-
 other  exercise  in  hoodwinking  the  peo-
 ple  of  the  Nerth-Eastern  Region.

 It  has  very  high-sounding  objectives,

 very  laudable  objectives  and  the  hon.
 Minister  has  referred  to  them  while  io-

 troducing  the  Bill.  These  are  all
 stated  in  the  Statement  of  Objects  and
 Reasons.  But  I  must  say  that  there  is

 a  certain  shoddyness  about  the  way  in
 which  this  Bill  has  been  introduced
 because  about  the  Statement  of  Objects
 and  Reasons  which,  I  presume,  are
 related  to  the  size  of  the  problem  that
 the  hon.  Minister  spoke  about,  how
 the  Brhamaputra  is  the  most  turbulent
 and  the  most  difficult  river,  even  in
 comparison  to  the  Ganga,  yet,  if  one
 looks  at  the  Bill  itself,  in  terms  of  the
 Board  that  is  sought  to  be  set  up,  the
 work  that  this  Board  is  supposed  todo,
 in  terms  of  the  resources  that  are  made
 available,  one  sees  that  there  is  the
 total  shoddyness  about  this  whole  Bill.

 The  hon.  Minister  was  to  point  out
 and  it  is  mentioned  in  the  Statement
 of  Objects  and  Reasons  also  that  some-
 time  in  1970,  a  certain  three-tier  orga-
 nisation  was  set  up,  consisting  of  the

 गर्मी8]:
 Flood  Control  Board,  the

 Brahmaputra  Flood  Control  Commis

 sion  and  the  Board  of  Technical  Con-

 sultants,  for  plarining,  execution  and
 maintenance  of  flood  control  and  anti-
 erosion  measures,  etc.  having  set  up
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 this  three-tier  organisation  in  1970,  I

 presume,  during  the  last  10  years,  these
 institutions  cr  these  organisations  have
 been  at  work.  We  do  not  know  what
 work  they  have  done  really.  Today,
 the  hon.  Minister  comes  forward  before
 the  House  and  says  that  the  work  which
 all  these  three  organisations  were  dc-

 ing  will  be  now  done  by  a  new  Board
 and  for  the  work  which  all  these  orga-
 nisations  had  been  doing  thus  far,  with
 no  report  before  us,  one  wonders  what
 is  the  work  that  this  new  Beard  is  now

 expected  to  do.

 In  the  Statement  of  Objects  and  Rea-
 sons,  again,  as  also  in  the  main  body
 of  the  Bill,  one  finds  that  there  is  a
 constant  hedging—the  Board  wil]  jni-
 tiate  certain  measures,  the  Board  will
 formulate  certain  schemes,  subject  to
 the  State  Governments’  taking  certain

 responsibility;  the  Centre  will  make
 available  certain  amcunt  of  money  to
 the  State  Government  subject,  again,
 to  the  State  Governments’  being  willing
 to  do  certain  other  things  and  so  on
 and  So  forth.  In  other  words,  there  is
 not  a  kind  of  urgency  that  the  hon.
 Minister,  mentions,  about  his  coming
 forward  with  a  Bil}  of  this  kind,  his

 Setting  up  a  new  Board,  then  giving
 certain  specific  responsibilities  to  the
 Boerd  and  saving  this  is  what  they
 intend  to  do  in  the  next  year  or  in
 the  next  five  yeads  or  in  the  rext  ten
 years.

 The  Brahmaputra  problem  we  have
 been  solving  for  the  last  30  years  or  33
 sears.  Knowing  that,  the  hen.  Minis-
 ter  was  at  a  loss  to  tell  us  the  amount
 of  money  that  the  Government  was
 going  to  spend.  He  said,  some  crores
 of  rupees  when  my  _  hon.  friend,  my
 colleague,  in  the  Opposition  Benches
 was  te  point  out  to  him  that  it  is  actu-
 ally  Rs.  13  crores  of  which  Rs.  10  lakhs
 will  go  in  for  administration  and  Rs.  12
 crores  and  odd_  will  go  for  various
 schemes  and  so  on  and  so  forth.

 Now,  if  you  leok  at  the  Financial
 Memorandum,  in  paragraph  3,  on  p.  15,
 the  on.  Minister  says  or  the  Govern-
 ment  says:

 “It  is  not  possible  at  this  stage  to

 precisely  visualise  the  expenditure

 1809.0  LS—11.
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 involved  since  that  will  depend  upon
 the  nature  and  magnitude  of  the
 flood  contrel  measures  which  the
 Board  may  undertake  or  advise  the
 States  to  undertake.”

 When  I  spoke  about  the  casualness  or
 the  shoddyness,  this  is  further  illustra-
 tion  of  that.  Are  we  to  understand
 that  in  the  last  33  years  no  exercise

 at  all  has  been  made  about  the  size  of
 the  preblem,  what  exactly  are  the
 needs  of  that  region  and  what  is  the
 extent  of  flood  in  that  region?  What
 has  the  Government  of  India  doing
 then?  In  so  far  as  the  North-Eastern
 Region  is  concerned,  the  students

 have  been  agitating  there.  This  is  one
 of  the  issues  which  they  have  raised,
 not  in  sc  many  words.  But  the  utter
 neglect,  the  utter  callousness,  is  mani-
 fested  even  in  the  Financial  Memoran-
 dum  of  the  Bill  when  they  say,  aiter
 33  years  of  the  Government  of  India

 functioning  from  here,  setting  up
 the  Boards  and  the  Flood  Control

 Commissions,  the  Brahmaputra
 Flood  Control  Commission,  the
 Brahmaputra  Flood  Control  Board
 and  some  technical  services  operating
 for  the  last  10  years,  and  ceme  before
 the  House  with  this  Bill  saying,  “It  is
 not  possible  at  this  stage  to  precisely
 visualise  the  expenditure  involved  since
 that  will  depend  upon  the  nature  and
 magnitude  of  the  flood  control  meas-
 ures...”  So,  I  find  that  this  whole
 exercise  js  really  not  a  serious  ene.
 That  is  why  I  said  that  I  would  have
 liked  to  support  it  but  I  cannot  because
 it  is  one  more  effort  at  hoodwinking.
 Look  at  the  two  most  important  claus-
 es  cf  this  Bill,  clauses  12(1)  and  12(2)—

 “Subject  to  the  other  provisions  of
 this  Act  and  the’  rules,  the  Board
 shall  carry  out  surveys  and  investi-

 gations  in  the  Brahmaputra  Valley
 and  prepare  a  Master  Plan  for  the
 control  of  floods  and  bank  erosion
 and  imprevement  of  drainage  in  the

 Brahmaputra  Valley”.

 Are  we  to  essume  that  there  has  been
 no  Master  Plan  at  all  drawn  up  so  far,
 that  another  bunch  of  engineers  and
 bureaucrats  will  sit  together  now  and,
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 {Shri  George  Fernandes]

 for  the  mext  God

 years,  they  will  start  working  out  an-

 other  Master  Plan,  for  which  another

 Bill  wil)  finally  come?  What  exactly
 are  you  trying  to  convey—and  not

 merely  to  this  House  but  to  the  people
 of  that  region,  because  more  than  20

 million  peaple  are  involved,  a  vast  area

 that  has  been  neglected  over  a  period
 ef  time  is  involved.  What  are  we  try-
 ing  to  tell  these  people‘today?

 PROF.  N.  G.  RANGA:  Why  not  say
 ‘all  of  us’?

 SHRI  GEORGE  FERANDES:  That  is

 precisely  the  question.  I  would  say,
 you,  me  and  all  those  who  are  concern-
 ed  with  it.

 What  exactly  is  being  sought  to  ve

 conveyed  to  the  people  tcday—that
 there  has  been,  over  the  last  thirty
 three  years,  total  callousness?

 SHRI  M.  SATYANARAYAN  RAO
 (Karimnagar):  What  about  your  two

 and  a  half  years?

 SHRI  GEORGE  FERANDES:  I  am
 glad  they  are  conscious  of  the  two  and
 a  half  years,  but  I  hope  they  also  know
 arithmetic—simple  arithmetic—that  bet-
 ween  two,  and  a  half  years  and  thirty
 three  years  there  is  vast  difference.
 There  is  a  wide  gap  between  two  and
 #  half  years  and  thirty  three  years,  we
 are  discussing  about  thirty  three  years.
 Therefore,  if  today  the  Government
 comes  and  telis  us  again,  in  very  vague
 terms  that  some  kind  of  Master  Plan
 is  to  be  prepared,  well  everyone  15
 aware  of  the  fact  that  the  Brahma-
 putra  waters  can  give  energy—if  the
 waters  are  properly  harnessed—
 equivalent  to  50,000  megawatts
 between  40  and  50  thousand
 megawatts.  These  are  the  two
 estimates  that  are  constantly  be-
 ing  bandied  abcut.  Yet,  all  that  we  are
 today  told  is  that  they  intend  prepar-
 ing  a  Master  Plan.  That  lack  of  seri-
 ousness  ig  what  worries  me  and  that  is

 ba
 I  have  my  reservations  about  this

 i
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 knows  how  many

 Boerd  Bid  gag

 J  remember  that  when  the  Assam

 Budget  was  pressented  by  the  Finance

 Minister,  similar  high-sounding,  lauda-
 ble  objectives  etc.  were  mentioned  in
 the  House  and  finally,  when  the  budget
 came  up  before  us,  we  found  that  for
 Industries  Rs.  25  lakhs  was  given  and
 for  Police  Rs.  24  creres.  Today,  again
 you  come  with  a  very  laudable  objec-
 tive,  and  you  earmark  only  Rs.  13
 crores  in  a  year  to  tame  the  waters  of
 the  Brahmaputra  and  to  control  floods
 in  that  ragion.  That  is  why,  in  some  of
 the  amendments  I  gave,  I  have  sug-
 gested  that  rather  than  just  call  it  the

 Brahmaputra  Board,  at  least  call  it  the
 whole  Brahmaputra  valley  Develop-
 ment  Board,  and  discuss  the  entire  de-

 velopment  of  that  region  and  show

 your  seriousness  with  it,  that  the  Gov-
 ernment  is  not  trying  to  tinker  with
 the  problem—a  very  serious  and  very
 grave  preblem—-but  the  Government  is
 concerned  with  the  entire  development
 of  that  region,  with  the  Brahmaputra
 river  acting  as  the  kingpin  in  that  en-
 tire  development.  The  waters  that  are
 today  causing  havoc  could  not  only  be
 harnessed  for  irrigation—the  flood  cen-
 trol  measures  would  be  concerned  not
 only  with  mere  irrigation  and  imland

 navigation  but,  most  important  of  all,
 you  should  have  a  plan,  yeu  should
 have  a  programme  which  would  pro-
 vide  energy  not  only  to  the  people  of
 that  region  but  also  io  the  rest  of  the
 country,  because  Brahmaputra  alone
 can  give  you  40  to  50  thousand  of  me-
 gawatts  of  electricity  as  against  the
 total  generation  of  electricity  in  the
 country  today  which  is  hardly
 18000.0  megawatts.  You  know  the
 resources  that  are  there  and  the
 resources  that  are  going  waste

 and  have  been  going  waste  for  several

 years  now.  I  do  net  know  what  the
 Minister  is  finally  going  to  tell  us  about
 the  justification  for  coming  with  this
 kind  of  a  half-hearted  measure.  But
 I  am  aware  that  one  of  the  arguments
 that  is  constantly  advanced  and  that
 will  perhaps  be  advanced  in  this  case
 also  is  that  ultimately  it  is  a  queaijon
 of  financia]  resources.  To-day  I  read
 in  the  newspapers  a  news  item  from

 Shillong  which  said  that  the  North
 Eastern  Council  has  decided  to  spend
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 Rs.  410  crores  in  the  next  five  years
 put  this  may  be  one  more  piOus  reso-
 lutions  which  is  not  going  to  be  ple-

 '

 mented  like  most  picus  resolutions  of
 these  Councils  and  organisations.

 The  point  that  ।  want  to  make  is
 that  all  this  pertains  to  the  entire  de-
 velopment  and  the  kind  of  neglect  that
 the  government  has  been  responsible
 for.  Some  days  ago,  I  think,  the  Fin-
 ance  Minister  received  a  Memorandum
 from  the  State  Bank  Officers,  the  State
 Bank  Officers  cf  the  North  Eustern
 Region.  It  is  a  memorandum  where
 they  have  some  grievances  of  their  own
 and  they  have  discussed  about  the  need
 of  a  Regional  Head  Office,  a  demand
 which,  I  think,  is  very  legitimate  and
 which  I  hope  the  Finance  Minister  will
 find  it  possible  to  accept.  But  I  am  not
 discussing  that.  The  reason  why  पू  am
 citing  this  is  that  in  this  memorandum
 which  the  State  Bank  of  India  Officers
 were  to  submit  to  {he  Finance  Minis-
 ter,  they  have  given  statistics  on  the

 deposit-credit  ratio  of  the  banking
 system  in  the  entire  north-eastern  re-
 gion.  And  the  figures  that  are  surfac-
 ing  are  shocking.  Shocking  is  not  the
 word.

 Meghalaya  js  one  of  the  poorest  of
 our  States.  I  was  aware  that  the  de-
 pesit-credit  ratio  is  very  bad  in  that
 region.  I  was  to  mention  it  in  this
 House  in  other  debates  and  on  other
 occasions.  But  from  this  document  it
 now  appears  that  the  credit-deposit
 ratio  js  6.5  per  cent  for  Meghalaya.
 Six  point  five  per  cent!  In  cther  words,
 in  one  of  the  poorest  regions  of  this
 country,  of  the  total  money  that  is  de-
 posited  by  the  people  of  that  region  in
 the  banks  of  that  State  only  6.5  per
 cent  of  the  money  is  going  back  into
 that  region  for  developmental  activity
 and  the  rest  of  the  money  is  coming  to

 the  metropolitan  centres  like  Delhi,
 like  Bombay,  like  Bangalore  cr  any
 other  major  industrial  megalopolises

 which  we  are  trying  to  build  up.  This
 is  the  situation  in  Meghalaya.

 Wkat  is  the  situation  in  Mizoram?
 It  is  -  per  cent.  Situation  in  Aruna-
 that  Pradesh,  the  northern-most  senti-
 nel,  the  northernmost  State  of  the

 SRAVANA  14,  1902  (SAKA)  Board  Bill  ”6

 country—it  is  -3  per  cent.  So,  if  a
 hundred  rupees  ig  deposited  in  the
 Bank  there,  you  are  giving  back  to
 the  people  of  that  State  to  the  people
 who  have  deposited  that  money,  for
 their  own  development  only  Rs.  -2
 and  the  rest  of  the  money  is  coming
 to  the  metropolitan  areas.  So,  don’t
 discuss  the  financial  situation  in  that

 region.  Even  in  Assam  I  find  the  cre-

 dit-deposit  ratio  .  23.5  per  cent.

 PROF.  N.  G.  RANGA:  You  mean
 that  they  have  so  much  money  to

 deposit?

 SHRI  GEORGE  FERNANDES:  It  is

 not  so  much  money,  Professor.  Of

 every  hundred  rupees  that  are  deposit-
 ed  there,  you  are  giving  back  to  the

 people  of  Assam  only  Rs.  23  and  the

 rest  of  the  money  is  coming  te  the

 metropolitan  centres  and  for  the  whole

 of  the  north-eastern  region  the  credit-

 deposit  ratio  is  19  per  cent.  I  know

 that  we  are  not  discussing  the  Finance

 Ministry’s  problems,  but  I  am  raising
 this  point  because  I  dg  not  want  the
 Minister  to  tell  us  that  it  is  a  question
 of  resources,  because,  even  the  resour-
 ces  of  that  region,  not  resources  gene-
 rated  by  the  government,  not  resour-
 ces  generated  by  any  government

 agencies  but  resources  generated  by

 the  people  of  that  region  which  they
 have  deposited  in  the  banks,  you  are
 not  using  for  the  development  of  that

 region.  These  resources  you  are  bring-

 ing  to  the  metropolitan  area.

 Therefore,  my  submission  is  that  if
 this  government  is  serious  about  the

 development  of  the  nort-eastern  region,
 then  it  is  no  use  coming  with  this  kind
 of  a  half-hearted  measure  where  we

 say  ‘All  right,  we  are  not  setting  up
 another  Board.  This  may  act  as  a

 palliative  and  you  may  use  the  All
 India  Radio  for  the  next  twe  days  for
 telling  the  people  of  Assam  and  the

 North-eastern  region,  ‘We  are  gerious
 about  setting  up  a  Board.’  -.

 “SHRI  M.  SATYANARAYAN  RAO:
 You  are  afrata  of  it?

 SHRI  GEORGE  FERNANDES:  I
 am  not  afraid,  But  the  point  is  that

 you  will  solve  nothing.  You  may  fool
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 a  few  people  and  the  people  may

 be  misled  tonight  and  tomorrow

 night  but  when  some  of  them  are

 going  to  read  this  Bill,  they  are

 young  people,  they  are  educated  and

 when  they  read  it,  they  will  under-

 ptand  what  it  is  ang  if  the  whole

 idea  is  to  hoodwink,  then  it  is  going
 to  be  counter-productive  and  you
 will  have  more  problems  on  your
 hands  and  you  will  not  be  solving
 the  problem  or  the  flood  problem
 with  a  ten  crores  of  rupees  a  year.
 That  you  are  not  going  to  do.  You

 are  not  concerned  with  the  genera-
 tion  of  electricity;  you  are  not  -con
 cerned  with  the  entire  development
 of  that  region  with  the  Brahmaputra

 as  the  kingpin.  That  is  not  what

 you  are  trying  to  do.  All  that  you
 are  trying  to  do  is  to  come  forward
 with  a  bill  where  you  say  there  are

 s0  many  agencies—three  agencies
 have  already  been  working  in  the  last

 few  years.  We  do  not  in  fact  know
 what  they  have  done.  I  am  unable

 to  come  with  any  definite  financial

 requirement.  We  are  going  to  pre-
 pare  more  master  plans  which  we

 have,  of  course,  been  preparing  for
 the  last  few  years.  We  are  now  go-
 ing  to  produce  more  Master  Plans.
 In  the  meanwhile,  here  igs  another
 Board  that  you  are  going  to  set  up.
 It  may  fool  g  few  people  tonight  or
 tomorrow  evening.  The  day  after  to-

 morrow  morning  the  peOple  really
 get  to  know  what  exactly  we  are

 trying  to  do,  what  are  the  problems
 there  and  the  response  of  the  zov-
 ernment  to  them.  Then,  the  whole
 matter  is  going  to  be  more  counter-

 productive.  Therefore,  Sir,  my
 submission  to  the  hon,  Minister  is—
 rather  than  taking  it  as  a  prestige
 issue....  (Interruptions)  There  is
 no  hurry  about  it,  You  have  already
 three  agencies  which  have  heen  ope-
 rating  and  let  those  agencies  deal
 with  the  work  which  they  have  been

 doing.

 In  the  meanwhile  go  back  to  the
 Cabinet  (Interruptions)  discuss  the
 whole  question  and  then  come  for-
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 ward  with  a  comprehensive  Bill  which
 will  be  concerned  with  the  en.
 tire  development  of  the  North-Eas-

 tern  region  by  using  the  waters  of

 the  Brahmaputra.  The  whole  scheme,
 the  whole  project,  will  be  the  Bra-

 hmaputra  Valley  Development  by
 using  the  waters  ang  controlling
 floods  on  the  one  hand  by  making  use
 of  it  for  irrigation  on  the  other  hand
 as  also  by  using  the  waters  for  the
 internal  navigation  at  another  '  level
 and  by  using  the  waters  for  power
 generation  not  only  to  meet  the  needs
 of  the  North-Eastern  region  but  also
 to  meet  the  needs  of  the  entire  coun-

 try.  That  is  the  most  important  as-

 pect  in  the  entire  exercise.

 MR  CHAIRMAN:  Shri  Ram  Gopal
 Reddy.  Not  here.  Shri  Girdharilal

 ्  a

 (wea
 गिरधारी  ब्यास

 :...
 (भीलवाड़ा)

 सभापति

 न

 दल

 geal

 vd

 734

 4

 33

 :

 -
 ae कि!

 i

 किस

 wid
 न  444  जुन  43

 आपस

 wa

 किया

 है

 188

 ज

 ।  Avia  की  ह

 ह

 श

 4

 :
 ्;

 न 14  _ ा  ES
 वाली
 44

 3  4
 तरह

 हो,
 ३3

 चम्बल  ्
 az]

 4
 यह

 क  4
 ्
 ह  जान  4  ई

 हू
 2  74

 क  4,92  “3 न  4,3,  a*  ।
 डु  4

 Fe  न  i?  न
 ।

 ।  a

 to  ।  सरकार



 ऑ

 के

 क... ।

 लगे

 og
 है
 के

 जी

 भार

 _

 (उ

 क

 +

 न

 फू

 |

 ्

 ॥
 2

 1

 व

 ह

 ।

 लल

 -

 ।

 Bee

 ।

 कुन्धी-.

 -

 एसा

 टुक

 ह

 1416

 सर

 ह

 -

 48

 हु

 ु

 द

 5

 ह

 ।

 ।

 -

 =

 ct

 ae

 eee

 ।

 ve

 ह

 ।

 5

 ा

 ु

 हि

 ं

 निरन

 हैड,

 क

 ।

 ।

 कर ू

 थ

 स 4

 wg

 ह

 ा

 Cer

 a)

 ि

 हटा

 FEE

 we

 न

 ।

 े.

 क

 -

 -

 बना

 हिडन

 ि

 ि

 143.0

 TS

 «र

 भी

 ड

 एए

 र

 ।

 ह

 आ ि ट हरफ ी 1 22

 गए

 |

 ।

 क्

 अन

 -

 के

 हर

 पर
 ह्र
 ह

 ह

 ह

 हुए

 टुट

 न

 हिए

 हैं

 है;

 हक

 दिक

 &

 लि

 x1

 क

 कक

 हो

 इस

 से

 ।

 ि

 प

 ि

 ट् र$8 हूट रं ह ् फैट ह ह क जि रक ह

 का

 ।
 7

 ।

 -

 -

 i

 रहट:

 लेविन

 ।

 -

 41211

 12
 "ह

 ।

 गा

 ए!

 ह

 -०

 गपाएडरफी

 करा]

 र

 हिज

 पारा

 सरन

 rahma

 हम्ना

 रि,

 पामा

 गात

 ।

 TT

 te

 ।

 851

 ease

 af

 क

 ।

 न

 हैਂ

 हंट

 ह

 हु

 कटिहैं

 न

 हं

 ८६

 लित

 न

 ह,

 हਂ

 ।

 हहे ६

 1112

 विप

 न

 pe

 ee?
 है

 eee

 ह



 33%  Brahmaputra  AUGUST  5,  1980  Board  Bilt  332:

 43°  4

 «ि ee  1

 है

 पटक
 al  i  ्

 १11]
 re  2]  tt

 d

 444

 y

 शु

 4  Al  साटे  4
 Tay,

 4

 दि

 द

 द

 aad44  i  4

 है

 a

 fa

 ae

 SHRI  RAVINDRA  VARMA  (Bom-

 bay  North):  Mr.  Chairman,  Sir,  this

 Bill  which  the  hon.  Minister  has

 asked  the  House  to  take  into  consi-

 @deration  is  primarily  meant  to  achi-
 ve  the  integration  of  three  agencies
 that  have  been  working  in  the  field
 क  flood  control  and  control  of  erosion

 -  the  area  that  the  Bill  refers  to.

 It  ig  a  step  in  the  right  direction.  I

 May  say,  it  is  a  belated,  -

 step  in  the  right  direction. As  far  as
 the  problem,  the  magnitude  of  the

 problem  is  concerned,  as  the  hon.
 Minister  rightly  8810,  Brahmaputra  is
 one  of  the  eternal  verities  in  the
 configuration  of  our  country;  it  is  sne
 of  the  determinants  of  the  charac-
 ter  and  personality  of  our  country.
 Its  waters  hold  the  power  aot  only  to
 deal  death  and  destruction,  but  also
 to  infuse  new  life,  and  provide  the
 wherewithal  for  plenty,  and  to  pro-
 vide  the  sinews  of  the  power  neces-

 sary  for  economic,  modern  develop-
 ment.  The  vagaries  of  this  river,  the
 temparamental  nature  of  thig  river
 and  the  terrific  impact  of  the  tempe-
 ramental  nature  of  thig  civer,  have
 been  felt  by  the  inhabitants  on  the
 banks  of  this  river.  Ang  for  long
 we  had  hoped  that  there  would  be
 an  integrated,  systematic,  scientific
 effort  made  to  harness  the  tremen-
 dous  potential  of  this  river,—not  only
 for  the  benefit  of  the  inhabitants  of
 the  area,  the  Basin,  but  also,  for  the
 inhabitants  of  the  whole  country,
 since  the  power  it  holds  in  its  hands

 ig  eo  great.

 I  do  not  want  to  take  the  time  of

 the  House  dealing  with  the  details
 which  the  hon.  Minister  must  have

 placed  before  the  House.  He  refer-
 red  to  the  population  in  the  Basin  and

 the  drainage  area  which  is  almost  as

 extensive  as  the  State  of  Gujarat  and
 the  hydroelectric  potential  of  the  riv-

 er  system  to  which  hon,  friend,  the

 Rt.  Hon,  Gentlemen  from  Muzaffar-

 pur  also  made  a  reference.  The

 fact  is  that  nearly  25  per  cent  of  the

 hydro-electric  potential  in  thig  coun-

 try  lies  in  this  river  system.  Sir,  in

 spite  of  these  water  resources,  the

 fact  remains  that  the  area  in  the

 basin  ig  one  of  the  most  poorly  irri-

 gated  areas  in  the  country.  My  learn-

 ed  and  hon.  friend,  Prof.  Ranga  would

 perhaps  be  amazed  to  know  that  only
 17  per  cent  of  the  total  croppeq  are?

 is  irrigated  in  the  basin  in  spite  of
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 the  tremendous  water  resources.  I  do

 wot  want  to  refer  to  the  losses  cau-
 sed  by  floods  and  erosion  in  detail.

 But  it  has  been  pointeq  out  that

 in  the  last  25  years,  the  losses  have
 been  to  the  tune  of  Rs.  20  crores,
 and  the  average  annual  loss  hag  been
 Rs.  12.77  crores  in  the  last  decade,
 with  an  all-time  high  figure  of  Rs.

 31.89  crores  in  1977.

 Now,  it  is  very  clear  that  the

 problems  of  a  river  system  like  this
 include  the  problems  of  floods,  of
 erosion  and  the  problems  arising  from
 the  temperamental  nature  of  the  iiv-

 er,  the  meandering  silt  laden  chan-
 nels  of  the  river  owhicn  change
 course,  the  tremendous  problems  of
 erosion  in  the  season  of  the  foods.
 The  House  might  be  interested  to
 know  that  a  strip  of  the  bank,  30
 metres  in  width  is  eaten  by  the
 river  every  day,  when  in  flood,
 which  works  out  to  16  Km.  of
 width  per  season.  The  river
 system  therefore  is  a_  repository
 not  only  of  sources  of  power,
 but  also  of  problems.  One  would
 therefore  have  thought  that  a  multi-

 pronged,  multi-dimensional,  multi-
 disciplinary  approach  would  be  adopt-_
 ed  for  dealing  with  these  problems.
 This  is  necessary,  for  one  reason
 because  the  States  in  the  areas,  the
 beneficiaries  in  the  areas,  are  not
 capable  of  finding  the  finance  neces-
 sary  for  such  a  mighty  project,  and

 again,  because  of  the  inter-locking  of
 the  investments,  operations,  utilisa-
 tion  and  benefits.  We  woulg  have
 therefore  thought  that  instead  of
 bringing  forward  a  measure  of  this
 kind  which  might  almost  be  describ-
 €d  as  inadequate,  certainly,  and  per-
 haps  half-hearted,  he  could  have
 brought  forward  a  comprehensive
 measure  which  dealt  with  flood  con-
 trol  prevention  of  erosion,  irrigation,
 generation  of  electricity,  navigation
 afforestation,  5011  conservation,  agri-
 cultura]  and  industrial,  economic  and
 general  development,  This  is  what
 is  happening  in  the  case  of  Tennesse
 River  Valley  to  which  my  hon,  and
 distinguisheq  friend  referred.  That
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 is  what  is  happening  with  the  Yel-

 low  River  in  China  and  the  Mekong
 River  in  South  East  Asia.

 Now,  we  are  disappointed  because

 this  was  our  hope.  In  india  on

 effort  of  this  kind  was  made  ‘long

 ago  in  the  Damodar  Valley  with
 which  you  are  very  familiar.  The

 object  at  that  time  was  to  legielate
 for  the  all-round  development  of
 that  valley.  That  Act  was  passed
 and  the  Bill  itself  was  called  the
 “Damodar  Valley  Development  Cor-

 porationਂ  Bill  We  thought  that  there
 would  be  something  of  a  similar  per-
 spective  in  this  Bill.  But  one  cannot

 fing  it  in  the  Bill,  in  spite  of  the
 hon.  Minister’s  claim  that  unlike  the
 schemes  of  the  past,  this  isa  compre-
 hensive  scheme,  Now,  1  want  to
 look  at  the  comprehensive  scheme,
 and  I  would  request  the  hon.  Minis-
 ter  to  explain  to  me  where  he  has

 successfully  hidden  thig  compre-
 hensive  scheme.  The  object  of  this
 Bill  is  “to  provide  for  the  establish-
 ment  of  a  Board  for  the  planning
 and  integrateq  implementation  of
 measures  for  the  control  of  Hoods  and
 bank  erosion  in  the  Brahmaputra
 Valley—a  rather  honest  statement—
 fhe  control  of  floods  and  bank  ero-
 sion.”  I  want  you  and  the  House,  to
 compare  this  with  the  object  defini-

 @q  in  the  D.V.c.  Act,  It  talks  of

 “providing  for  the  establisnment  and
 regulation  of  a  Corporation  for  the

 development  of  the  Damodar  Valley
 in  the  provinces  of  Bihar  and  West
 Bengal.”
 a

 My  hon.  friend  referred  to  the  fun-
 ctions  that  have  been  defined  in  clause
 12  and  clause  13  of  this  Bill.  By  a
 certain  accidental  coincidence,  the
 clause  that  refers  to  the  functions
 of  the  Damodar  Valley  Corporation
 is  also  clause  12  in  the  DVC  Act.  I
 would  like  with  yolr  indulgence,  Sir,
 to  read  out  the  functions  as  contem-
 plated  in  the  Damodar  Valley  Corpo.
 ration  Act:

 “(1)  the  promotion  and  operation
 of  schemes  for  irrigation,  water

 supply  and  drainage,
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 (2)  the  promotion  end  operation
 of  echemes  for  the  generation.
 transmission  and  distribution  of

 electrical  energy,  both  hydro-elec-
 tric  and  thermal,

 (3)  the  promotion  and  operation
 of  schemes  for  floog  coniro&  in  the

 Damodar  river  and  its  tributaries,

 (4)  the  promotion  and  control

 of  navigation  in  the  Damodar  iiver

 and  its  tributaries  and  channels,
 if  any,

 (5)  the  promotion  of  afforesta-
 tion  and  control  of  soil  erosion,

 (6)  the  promotion  of  public
 health  ang  the  agricultural  indus-

 trial,  economic  and  general  well-

 being  in  the  Damodar  Valley  and

 its  area  of  operation.”

 Consequently,  in  that  Act,  clauses
 13  to  17  talked  of  irrigation  and

 water  supply,  and  clauses  18  to  20
 talked  of  the  supply  ang  generation
 of  electricity.  Other  powers  and  fun-
 ctiongs  of  the  Damodar  Vailey  Cor-

 poration  specified  in  £  ction  29.0  in-
 clude  the  power:

 “(i)  to  construct,  or  cause  to  be
 constructed,  such  dams,  barrages,
 reservoirs,  power  houses,  power
 structures,  electrical  transmission

 lines,  sub-stations,  navigation
 works,  irrigation,  navigation  and
 drainage  canals.

 (ii)  to  prevent  pollution  of  any
 water  under  its  control,

 (iii)  to  stock  its  reservoirs  or
 water  courses  with  fish,

 (iv)  to  undertake  resettlement  of
 the  population  displaced  by  the

 dams,  acquisition  of  land  for  res-
 ervoirs  and  protection  of  water-
 sheds,

 (iv)  to  aid  in  the  establishment  of
 cooperative  societies  and  other  or-

 “ganisationg  for  the  better  use  01
 facilities  made  available  by  the
 Corporation  ete’,
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 This  indeed  was  a  comprehensive,
 integrated  picture  of  what  can  be

 done  to  improve  the  quality  of  life  in

 the  valley.

 In  contrast,  what  are  the  clauses  in

 this  Bill?  It  seems  that  after  look-

 ing  at  an  elephant  one  is  looking  at
 an  ant.  Here,  I  woulg  like  my  hon.

 friend,  the  Minister  of  Irrigation,  to

 explain  to  us  how  he  has  successful-

 ly  hidden  the  magical  formula,  the

 comprehensive  scheme,  that  he  ref-
 erred  to  in  his  introductory  remarks
 which  were  as  brief  as  the  clauses
 that  define  the  functions  of  the
 Board  jn  the  Bill.  Clause  12(1)  gays:
 The  Boarg  “Shall  carry  out  surveys
 and  investigations......

 ”
 Very  pious

 and,  of  @Ourse,  necessary.  without

 surveys  and  investigation,  you  can
 do  nothing  but  you  can  get  bogged
 down  in  the  Sunderbans  of  the  sur-
 veys—this  is  for  your  sake,  Sir....
 the  chair  can  smile,  but  not  laugh.

 This  clause  says:

 “Shall  carry  out  surveys  and  in-

 vestigations  in  the  Brahmaputra
 Valley  and  prepare  gq  master
 plan....”

 That  is  the  word.

 ¥....prepare  a  master  plan  for
 the  control  of  floods  and  bank
 erosion  and  improvement  of  drair-
 age  in  the  Brahmaputra  Valley”.

 And  then,  of  course,

 “In  preparing  the  master  plan,
 the  Board  shall  have  regard  to  the

 development  anqg_  utilisation  of
 water  resources  of  the  Brahma-
 putra  Valley  for  irrigation,  hydro-
 power,  navigation  and  other  be-
 Neficial  purposes...  .etc.”

 You  are  a  distinguished  lawyer,  Sir.
 You  know  that  when  the  objectg  are
 defined  “....shall  carry  out  surveys

 ang  investigations....”  and  then  it

 is  added....“..in  preparing  this,
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 the  Board  shall  have  regard....”

 what  ig  the  thrust,  what  is  the  ob«

 jective?  The  primary  objective  is

 the  preparation  of  a  master  plan.
 The  mountain  was  in  labour,  I  do  not

 know  what  it  has  produced,  but  this

 clauge  labours  to  say  that  the  Board
 wilt  produce  g  master  plan.

 ह  hrs.

 You  go  further  to  clause  13.  It

 says  two  things,  very  interesting,  I

 think,  perhaps  the  hon.  Minister  has
 been  taken  for  a  ride.  Clause  13  says
 it  shall  prepare  detailed  project  re-

 ports  ang  estimates,  The  two  main

 purposes  of  this  Board  are  (1)  te

 make  a  Master  Plan  and  (2)  to  pre-
 pare  detailed  project  reports.  There-

 after,  of  course  I  am  well  aware—lI

 will  be  told  by  the  hon.  Minister—
 that  (b),  (९)  and  (da)  of  clause  13

 (1)  talk  of  constructing  multi-pur-
 pose  dams  and  works,  and  (d)  talks
 of  preparing  a  phased  programme
 for  the  construction  of  damg  by  the

 State  Governments—So,  on  the  one

 hand  constructing  some  dams  and  on
 the  other  preparing  a  phased  _  pro-
 gramme  20  the  State  Government.

 Now,  the  catch  is  still  to  come,  The
 catch  ig  that  after  this,  it  is  said
 that  the  construction  under  13  (c)
 will  be  undertaken  if  the  State  Gov-

 vernments  make  land  available;  and
 the  construction  under  13(d)  if  the
 State  Government  makes  land  avail-
 able  free  of  cost  ang  also  under-
 take  maintenance.  I  do  not  know

 why  the  words  ‘free  of  cost’?  were
 omitted  in  13  (c).  Perhaps  the  hon.
 Minister  will  throw  some  light.
 Whatever  that  may  be,  in  contrast,
 the  Damodar  Valley  Act  says,  in
 Clause  50,  that  the  Corporation  will
 have  the  right  to  acquire  land  for
 public  purpose.  And  it  also  says
 that  there  will  be  provision  for  the
 resettlement  of  the  people  who  will
 be  displaced  by  acquisition.

 I  realize  ”3  (2)  says  that  notwith-

 Standing  this,  the  Central  Govern-
 ment’  may  decide  to  construct.  I  do
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 not  know  whether  it  is  a  small  mercy,
 or  a  big  mercy.  But  nevertheless,
 it  is  “notwithstanding”,  yesources
 permitting,  will  asserting  itself  etc.

 So,  the  thrust  of  the  Bill  which  the
 hon.  Minister  has  placed  before  the
 House  ang  asked  us  to  take  into

 consideration,  ig  towarda  the  setting
 up  of  a  Board  for  preparing  a  Master
 Plan  and  for  preparing  DPRs.  and

 eventually,  if  possible,  to  do  some-
 thing  in  terms  of  construction,  if
 land  is  available,  There  ig  an  inbuilt

 vulnerability  for  paralysis  in  those
 two  clauses.  (Interruption)

 I  will  conclude  with  reference  to
 a  report  that  this  Board  is  expected
 to  submit.  The  report  that  the  Bill

 talk,  of,  is  a  vague  report  about  the
 annual  activities,  whereas  the  Damo-
 dar  Valley  Act  talks  of  a  report  un-
 der  the  following  heads:  irrigation,
 water  supply,  electrical  energy,  flood
 control,  navigation,  afforestation,  soil
 erosion,  use  of  land,  re-settlement  of
 displaced  persons,  sanitation  and  pub-
 lic  health,  economic  and  social  wel-
 fare  etc.  १

 It  is  very  clear  that  if  the  hon.

 Minister*g  claim  that  this  was  a

 comprehensive  scheme  was  to  be
 borne  out  by  the  clauses  of  the
 Bill,  the  clauses  of  the  Bill  must  have
 been  different.  Either,  therefore,
 the  description  that  he  has  given
 to  the  clauses  of  the  Bill  is  inapt,  in-
 exact  and  unwarranted,  or  he  has
 to  explain  to  us  how  these  constitute  a
 comprehensive  scheme.  Therefore,  I
 began  by  saying  that  thig  is  a  modest

 step  in  the  right  direction,  a  belated

 step  in  the  right  direction,  but  an

 inadequate  step,  in  the  face  of  the

 magnitude  of  the  problem,  We  talk
 of  the  dreams  that  we  have  of  horn-

 essing  the  resources  of  this  river.  The
 Bill  shows  an  atrophy  in  the  dream.
 I  hope  the  dream  does  not  disappear
 in  disillusionment  because  of  this

 atrophy.  I  support  the  Bill  as  far
 as  it  goes,  but  I  must,  I  will  fail  in

 my  duty  if  I  do  not  express  report
 at  the  fact  that  no  comprehensive
 scheme  js  incorporated  in  this  Bill.
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 सेन्टर  की  यह  जिम्मेदारी  हो  जाती  है  कि  जितनी

 fast  पैदा  हो,  उस  में  से  ज्यादा  से  ज्यादा
 वेस्ट  बंगाल को  दी  जाय  ।  कल कसमें बड़ी- में  बड़ी-
 बड़ी  फैक्टरियां  हैं, बे  लोग  बिजली की  कमी
 की  वजह  से  राज  अपनी  फैक्टरियों  को  उठाकर

 ले  जा  रहे  हैं,  बन्द  कर  रहे  हैं,  लेबर  प्रॉबलम
 Ga  हो  मई  है।  श्राप.  को  उतनी.  गरीबी

 कहीं  नहीं  दिखाई  देगी,  जितनी  वेस्ट  बंगाल  में,
 खास  कर  कलकसे  में  है।  इन  चीजों  को  महे
 नजर  रख  कर  मंत्नी  जी  ने  जो  13  करोड़  रुपये
 से  हैं, यह  बहुत  कम  हैं,  मिर्फ  हिम्मत  की
 बात  है  कि  उन्होंने  इस  काम  को  शुरू  कर  दिया
 ean बेस्ट  बंगाल  में. ..

 PROF.  N.  G.  RANGA.  Do  not  bo-
 ther  about  West  Bengal.

 SHRI  M.  RAM  GOPAL  REDDY.
 I  am  worried  about  West  Bengal.

 इसकी  वजह  यह  है  कि  बेस्ट  बंगाल  का  एम०
 to  fas  बेस्ट  बंगाल  के  लिए  बोले,  ऐसी
 नहीं  है।  मैं  वेस्ट  बंगाल  गया  था,  वहां
 फु  रिक्शा  चलाने  वालों  को  देखा  ।

 है,  इ४  वास्ते  उन  लोगों  को  ज्यादा  से  ज्यादा
 मदद  देने  को  व्यवस्था  की  जानी  चाहिए ।

 ब्रह्मपुत्र  के  लिए  जितनी  जल्दी  हो  सके  कदम
 were  कौर  दसरे  जो  प्राजेक्टस  भन्य  नदियों
 पर  बना रहे  हैं,  उन  को  जल्दी  सें  जल्दी  पूरा
 करें। हम  देख  रहे  हैं  कि  श्री  अलग,  पोचमपाड
 नागार्जुन  सागर  डम्ज  को  बसाने में  25-25

 साल  लग  रहे  हैं।  इसका  मतलब  है  कि  हमारा
 जितना  इन्वेस्टमेंट  होता  है,  वह  अहुत  समय  के
 लिए  डेड-इन्वेस्टमेन्ट होता  है।  इस  लिए  आठ-
 दख  प्राजेक्टस  को  एक  साथ  शुरू  करने  के  बजाय,
 हमें  एक-एक  प्रोजेक्ट्स को  लेकर  शुरु  करें  तो
 बह  ज्यादा  अज्छा  होगा  ।  में  चाहता  हैं  कि  हमारे
 सिस्टम  साहब,  जो  श्रादर्शवादी  हैं,  वह  एक्शन

 में  विश्वास  रखते  हैं,  बहुत  बढ़े  राज्य  के  एड-
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 में  समझता  हूं. कि  इस  काम  में  पूरा  सदन  उ  नक
 साथ  देगा |

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  Sir,  this  Bill  would

 ordinarily  be  a  very  welcome  mea-
 sure,  but  there  gre  certain  very  dis-~
 quieting  features  in  the  Bill  which
 we  should  discuss  in  this  House.  I
 agree  with  Shri  Ravindra  Varma  that
 even  with  most  of  the  ceficiencies  in  the
 Bill  and  even  though  it  is  inadequate,
 it  is  a  welcome  measure.  In  a  coun-
 try  like  ours  where  we  have  got  vast
 natural]  resources,  it  is  a  tragedy  that
 we  have  not  utilised  them  for  decades
 together  for  the  benefit  of  the  com-
 mon  people.  It  is  a  national  shame
 that  even  after  three  decades  of  in-

 dependence,  half  of  the  people  of  our
 country  are  below  the  proverty  line.

 Therefore,  our  utmost  endavour
 should  be  to  harness  the  résources
 that  we  have—natural  resources,
 mineral  resources  and  human  resour-
 ces—as  best,  as  comprehensively  and
 as  quickly  as  possible.

 Nobody  can  deny  the  great  poten-
 tial  of  qa  river  like  Brahamputra  to
 provide  irrigation  facilities  for  the
 entire  region  if  properly  harnessed
 and  to  generate  electricity,  when  the
 country  is  groaning  under  power
 shortage  throughout  India.  Even  the
 capital  of  India  is  faced  with  power
 shortage.  But  still  our  major  natural
 resources  have  not  been  utilised.
 Under  the  Constitution,  although  a
 sort  of  federal  polity  has  been  set-up
 imperfect  though  it  is,  it  has  imposed
 the  obligation  on  the  State  Govern-
 ments  primarily  to  take  measures
 with  regard  to  harnessing  of  water
 resources  and  regulting  the  water
 resources  within  the  State.  But  the
 financial  set-up  is  such  that  no  State
 Government  is  able  to  do  it  without
 proper  financial  assistance  from  the
 Centre.  There  would  have  been  one
 method  of  leaving  it  to  the  State  Gov-
 ernments  to  provide  adquate  measures
 with  Centra]  assistance.  It  is  admit-
 ted,  I  believe,  by  the  Central  Govern-
 ment  at  Delhi  that  without  adequate
 financia]  assistance  being  made  avail-
 able  to  the  States,  the  States  cannot
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 possibly  look  efter  these  problems,

 especially  problems  of  this  gigantic
 magnitude.

 I  say  that  there  are  some  disquit-
 ing  features  in  the  Bill  because,  now
 by  declaration  no  doubt  as  contem-
 plated  by  the  Constitution  that  it
 would  Se  in  the  public  interest  the
 Central  Legislature—the  Parliament—
 is  making  this  Jaw,  and  because  it
 covers  so  many  things.  What  we
 would  have  liked  specially  in  this  case
 is,  although  the  Central  Government
 is  taking  this  step,  there  should  have
 been  much  greater  involvement  and

 participation  by  the  State  Govern-
 ments  in  the  formulation  of  the
 scheme  and  in  the  implemcntation  of
 the  project.  We  find  that  there  will
 be  only  one  representative  in  the
 Board  of  each  of  the  five  State  Gov-
 ernments  and  the  Union  Territory.
 Regarding  the  rest,  we  do  not  know—-

 may  be  they  will  be  bureaucrats,
 power  engineers  and  others—pbut  the
 control  will  be  entirely  with  the  Cen-
 tral!  Government  in  a  Board  in  which
 each  State  Government  has  only  one
 representative.  Even  then  it  is  Rot
 made  certain  how  that  represertative
 would  be  selecsted.  Would  he  be

 necessarily  a  representative  of  the
 State  Government?  Or  would  he  be
 nominated  by  the  Central  Govern-
 ment  on  bchalf  of  the  State  Govern-
 ment?  हू  fully  endorse  what  has  been
 stated  here  by  my  friends  earlier  that
 it  would  have  been  a  better  proposi-
 tion  if  it  woulj  have  heen  a  develop-
 ment  Bill.

 So  far  as  the  river  Brahmaputra  is

 concerned,  it  is  fifth  in  rank  im  the
 world  in  the  matter  of  availability  of
 water.  It  is  second  in  rank  in  the
 world  in  the  matter  of  potential  of

 energy  resources.  What  we  have  lost
 so  far,  what  we  are  still  losing  and
 what  we  shall  continue  to  lose,—is
 that  awareness  reilected  in  thi,  Bill?
 Does  this  Bil]  even  comprehend,  far
 less  execute,  the  harnessing  cf  this

 Tesources  which  is  an  asset  to  this

 country?  We  are  not  importing  poli-
 tics  here,  I  am  appealing  to  the

 Minister  and  to  the  Government  that
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 the  North  Eastern  Region  is  in  fer-
 ment.  Their  agitation  may  have  taken
 wrong  directions,  wrong  paths  but
 there  js  a  genuine  feeling  of  neglect.
 There  is  a  genuine  feeling  of  back-
 wardness,  contrived  backwardness,
 and  there  is  a  feeling  that  powers
 that  be  at  the  Centre  gre  not  consci-
 ous  of  their  packwardness,  neglect
 and  to  come  up  to  their  State  and  lift
 the  people  from  the  morass  of  back-

 wardness,  poverty  and  exploitation.
 As  my  esteemed  colleague,  Mr.  George
 Fernandes,  has  said  as  compared  to
 the  bank  deposits  in  the  State,  the
 investment  raito  is  abysmally  low.
 Therefore,  st  is  high  time  that  these
 matters  are  taken  on  war  fouting  by
 all  concerned.  I  personally  feel  that
 these  are  measures  which  should  be
 taken  reall,  On  emergency  footing,
 mot  that  type  of  emergency  that  you
 declared.  This  shoulg  be  treated  on
 a  genuine  emergency  basis  because
 the  financia]  cOndition,  poverty,  ex-
 ploitation  and  repressing  is  continuing
 throughout.

 The  DVC  had  a  laudable  objective.
 But  we  have  found  that  it  has  not

 serveg  the  purposes  for  which  jt  was
 established.  There  have  been  pitfalls,
 lacunae  ang  lack  of  political  will  and
 lack  of  administrative  will.  These
 things  have  been  there  And  today
 DVC  which  was  to  supply  ptwer  to
 the  collieries  cannot  supoly.  As  a

 result,  coal  supply  is  affected  and  big
 engineering  concerns  and  nower  gec-
 tor  are  affected.  It  is  unable  to  sup-

 Ply  adequate  power  to  the  Calcutta

 Electricity  Corporation  with  which  it
 has  an  agreement  to  supply  95  MW
 but  it  is  supplying  only  25  MW.  It  is

 affecting  the  power  supply  system  in
 West  Bengal  of  which  we  are  the  vic-
 tims.  Bihar  is  a  victim  of  that.  The
 hon.  Minister  coming  from  that  State

 very  well  knows  that  because  he  was

 a  Chief  Minister  there.

 Therefore,  this  Bill  has  a  _  very
 limited  object.  द  cannot  avoid  this

 criticism.  Your  object  seems  to  be
 to  prepare  a  master  plan.  When  will

 the  master  plan  be  prepared?  What

 ig  im  the  contemplation  or  in  the  mind

 ।
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 of  the  Minister?  Would  you  net  put
 a  deadline?  Has  your  Ministry
 thought  of  it?  After  thi,  master  plan,
 what  will  be  the  modus  operandi?
 Who  is  to  consider  that?  When  is  it
 to  be  approved?  When  it  is  to  be  put
 into  operation?  When  is  it  to  be  com-
 pleted?  I,  therefore  cannot  but  agree
 with  my  hon.  friends  that  this  should
 not  be  treated  in  a  manner  which  is
 nothing  but  a  gimmick.  That  will  not
 help  the  people  in  the  area,  that  will
 not  help  the  people  in  the  rest  of  the
 country,  that  will  not  help  the  ad-
 ministration.  We  may  ge  on  making
 our  submissions  ey  this  Bill  with  all
 pious  wishes,  with  loudable  objectives
 but  you  will  not  be  able  to  achieve
 anything.

 One  very  vital  aspect  has  been
 touched  by  Shri  Ravindra  Varma  and
 also  Shri  George  Fernandes.  You
 have  imposed  so  many  obligations  and
 conditions  on  the  State  Government.
 You  are  saying  that  the  State  Govern-
 ment  are  unable  to  manage  this  be-
 cause  of  lack  of  resolirces  and,  there-
 fore,  the  Centre  shoulg  intervene.
 Now  you  compel  the  State  Govern-
 ment  to  acquire  the  land.  They  have
 to  pay  compensation.  When  so  much
 land  is  to  be  acquired,  what  is  the
 amount  of  compensation  to  be  paid  to
 the  uprooteg  people?  You  make  it  a
 statutory  obligation  on  the  State
 Government  to  provide  that.  Instead
 of  your  going  and  helping  the  State
 Government,  you  are  making  it  a
 statutory  obligation  of  the  State  Gov-
 ernment  to  supply  you  land.

 PROF.  N.  G.  RANGA:  Condition
 precedent.

 SHR]  SOMNATH  CHATTERJEE:
 Yes,  condition  precedent.  as  Prof.
 Ranga  correctly  says.

 The  master  plan  is  prepared  and
 approved.  I+  has  to  be  implemented.
 The  State  Government  is  asked  to
 acquire  8  many  acres  of  land.  They
 say  “we  cannot  do  it,  we  have  not  got
 the  finangial  wherewithal’.  But  the
 statute  says  it  must  be  done  by  the
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 State  Government.  Although  the
 master  plan  has  been  approved  by  fhe
 Planning  Commission  as  such,  |  go  nat
 know  how  long  it  will  take  for  the
 approval  of  the  Cabinet  Sub-Com-
 mittee  and  so  on  and  so  forth.  The
 whole  thing  will  come  top  an  end  be-
 cause  the  State  Government  cannot
 provide  land  to  you  free  of  cost.
 These  are  the  inherent  ingrained
 deficiencies  of  the  Bill.  Kindly  consi-
 der  this.  If  the  Minister  comes  for-
 ward  with  an  amendment  tomorrow
 we  shall  consider  it.  Kindly  make  it
 effective.

 Then,  these  days  if  we  are  thinking
 that  we  can  uproot  ordinary  people,
 cultivators,  agriculturists,  poor  people
 by  paying  ordinary  compensation,
 they  are  not  going  to  accept  it.  There
 will  be  resistance  unless  you  arrange
 for  their  resettlement.  When  the  West
 Bengal  Government  acquired  jands,
 they  provideq  alternative  sites  to
 them.  Since  ordinary  compensation
 cannot  possibly  give  them  resettle-
 ment,  where  is  the  State  Government
 to  get  land  to  resettle  them?  That  is
 not  provided.  It  is  also  not  provided
 as  to  how  much  of  money  would  be
 required  for  the  maintenance  of  these
 people,  although  vou  have  imposed
 a  statutory  obligation  on  the  State
 Government  tu  maintain  th2se  people.

 This  sort  of  paliiatives  to  the  claims
 and  demands  of  the  north  eastern
 ‘region  will  not  serve  the  purpose;
 unless  it  is  backed  up  by  effective  ad-
 ministrative  and  technical  follow-up,
 it  cannot  be  achieved.  When  you  are
 taking  away  the  constitutional  powers
 of  the  State  Government,  when  you
 arrogate  them  to  yourself,  you  should
 involve  the  State  Governinents  in  a
 much  more  convincing  way.  Let  them
 fee]  they  are  also  part  of  its  proper
 implementation.  Otherwise,  there
 will  be  trouble  if  you  ignore  the  State
 Government.  That  has  happened  in
 the  case  of  DVC  where,  as  the  hon.
 Minister  knows,  the  two  participating
 States  are  West  Bengal  and  Bihar.
 Not  even  a  single  meeting  has  been

 held,  for  years,  of  the  Chief  Ministers
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 of  Benga  and  Bihar,  the  participating
 States,  although  it  is  contemplated.

 They  are  not  even  consulted  in  any
 matter,  they  do  not  sit  together  and

 they  do  not  feel  involved  in  the  pre-
 per  implementation  of  the  DVC  Act.
 The  Central  Government  takes  up  the
 high  ang  mighty  attitude  “it  is  our
 concernਂ  and  che  Energy  Minister

 repliés  on  benulf  of  the  DVC.  This

 arrogance  w1ll  not  help.

 Therefore,  my  request  is  to  make  it
 a  proper  development  project.  The

 problems  of  soil  conservation  ang  soil
 erosion  have  to  be  dealt  with;  then

 there  is  the  p-eblem  of  generation  of

 power.  These  problems  have  to  be
 taken  care  of.  J]  do  not  wish  to  take
 further  time  of  the  House  and  tax  the

 patience  of  the  Chairman.

 MR.  CHAIRMAN:  You  are  look.

 ing  at  the  other  side.

 SHRI]  SOMNATH  CHATTERJEE:
 Tt  is  to  avoid  your  eyes!  Therefore,
 T  earnestly  request  the  hon.  Minister
 to  think  of  2n  integrated  project  of  2

 development  nature  and  make  the
 States  feel  that  they  are  equal  parti-
 cipants  in  the  implementation  of  pro-
 jects.  Otherwise  this  will  be  a  mere
 paper  provision.  Thank  you,

 MR.  CHAIRMAN:  Mr.  Arjun  Sethi.
 (Interruptions).  This  has  to  be  com-
 pleted  by  6  O’  Clock.  I  do  not  know
 there  are  7  more  names  with  me.

 SHRI  NAWAL  KISHORE  SHAR-
 MA  (Dausa):  This  is  a  very  impor-
 tant  Bill.  You  can  postpone  it  for  to-
 morrow  and  time  can  certainly  be  ex-
 tended  so  that  all  important  speakers
 can  participate  jn  the  debate.

 SHRI  KEDAR  PANDEY:  I  am  also
 not  in  a  hurry.  This  is  a  very  impor-
 tant  Bill.

 SHRI  M.  SATYANARAYAN  RAO:
 My  request  is  that  time  for  this  can  be
 extended  by  two  hours.

 MR.  CHAIRMAN:  All  right,  I  am
 also  in  agreement  with  you.
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 SHRI  BHAGWAT  JHA  AZAD
 (Bhagalpur):  Then  there  will  be

 more  Member,  to  speak  tomcrrow.

 SHRI  ARJUN  SETH]  (Bhadrak):
 Mr.  Chairman,  Sir,  at  the  outset  I

 support  the  Bill  piloted  by  our  hon.
 Minister  of  Irrigation.  Sir,  I  must  say
 that  this  is  a  Bill  in  the  right  direc-
 tion  and  it  envisages  to  protect  the

 people  against  floods  and  damage  in
 this  region,  specially  in  Assam,

 Sir,  many  hon.  Members  from  the

 opposite  have  criticised  the  Bill  say-
 ing  that  this  i;  not  a  comprehensive
 one,  and  my  hon.  friend,  Mr.  Chatter-

 jee  has  said  that  the  renresentation  of
 the  States  has  not  been  adequate  in
 the  Board.  ।  woujd  like  to  mention
 here  that  the  Bill  envisages  that  the

 representatives  of  the  State  will  be
 there  and  they  will  decide  and  deter-
 mine  the  course  of  action  they  would
 like  to  take  to  prepare  the  Master
 Plan  for  this  Brahmaputra  Valley.  In
 this  connection  I  would  lhke  to  draw
 the  attention  of  the  House  to  one

 thing.  The  hon.  Members  have  criti-
 cised  that  this  is  not  adequate  to  deal
 with  the  probiems  of  the  Prahama-

 putra.  Here  I  would  like  to  cite  one
 sentence  from  this  Bill  which  has
 made  the  »vsition  clear.  In  clause  18
 of  this  Bill  it  is  stated:

 “The  Central  Government  may,
 after  due  appropriation  made  by
 Parliament  by  jaw  in  this  behalf,

 pay  to  the  Board  such  sums  of

 money  zs  the  Central  Government
 may  consider  necessary.”

 Sir,  my  point  is  that  it  might  not
 be  adequate  to  deal  with  the  problems
 of  this  Valley.  But  what  ।  understand
 is,  from  time  to  time  the  Government
 will  come  before  the  Parliament  and
 decide  ang  the  Parliament  will  have
 a  say  in  the  matter  and  hon.  Members
 on  this  side  as  well  as  jn  the  Opposi-
 tion  can  decide  and  can  argue  as  to
 what  more  funds  will  he  necessary  to
 deal  with  this  problem.

 So  far  as  flood  control  in  general]  is

 concerned,  it  is  a  gigantic  problem
 and  large-scale  damage  is  caused  to
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 the  areas  in  the  country  which  are

 very  vast.  The  amount  spent  on  flood

 eontrol  has  not  been  adequate  till  now,
 and  if  the  programme  is  not  expedit-

 ed,  it  will  take  20  to  30  years  to  con-
 trol  the  area  affected  by  tha  floods.

 In  this  connection  I  would  like  to

 say  that  the  projects  take  a  long  time
 to  be  examined  by  the  Central  Water
 and  Power  Commision,  and  as  a  result
 the  cost  escalates  considerably.  What
 could  haye  been  done  with  a  meagre
 amount  now  costs  Rs.  100  or  Rs.  200
 crores.

 Flood  control  is  a  national  pro-
 gramme,  and  so  far  as  the  north-
 eastern  and  eastern  regions  are  con-

 cerned,  the  damages  to  crops,  com-
 munications  ang  houses  are  very
 great.  The  Government  of  Orissa
 has  sent  50  many  projects  to  the  Cen-
 tral  Water  and  Powey  Commission.  I
 am  happy  that  the  Central  Govern-
 ment  has  realised  at  last  that  it  has
 to  help  the  State  Governments  so
 that  the  flood  control  programme  can
 be  dealt  with  in  time.  Therefore,  the

 schemes  sent  to  the  Central  Govern-
 ment  ang  the  Planning  Cummission
 by  the  State  Governments  must  be
 examined  and  cleared  quickly,  so  that
 the  destruction  caused  by  floods  may
 cease.
 a

 ।  support  the  Bil!  and  urge  upon  the
 Government  to  take  immediate  mea-
 Sureg  to  see  that  flood  control  on  a
 national  scale  is  teken  up  in  a  mean-
 ingful  and  urgent  way,  so  that  the  loss
 to  the  central  exchequer  is  minimised.

 at  एम०  सत्यनारायण  राव  (करीमनगर) :
 सभापति  महोदय,  श्री  केदार  पाड़े  जी  जो  ग्रह्मपूत्न
 बोर्ड  बिल  लाये  है,  मैं  इस  का  समर्थन  करने  के  लिये
 खड़ा  इभाह  |  ।  इससे  पहले  वर्मा  साहब  ने  अपनी  बात  कहते
 हुए  यह  कहा  था  कि  33  साल  में  श्राप  ने  कुछ  नहीं
 किया  भौर  उस  के  बाद  कहते  हैं  कि  यह  बिल  ऐसा  लाये
 हैं,  झाप  जल्दी  क्यों  करते  हैं,  बाद में  इसको  ठीक  कर
 के  लाइये ।  इन्होने  कन्ट्राडिस्टरि स्टेटमेंट  अपना  दिया
 है  ।  झगर एक  दो  साल  के  बाद  बिल  फिर  ठीक  कर  के

 दु  को  उर  कनार  पह
 फि  35

 शाल  से
 कुछ  नहीं

 ।
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 इस  के  साथ  ही  यह  भी  कहते  हैं  कि  यह  बिल  लोगों
 को  बेवकूफ बनाने  के  लिये,  आंखों  में  घूल  ढालने  के  सिये
 लाये  हैं।  यह  गलत  बात  है  ।  जो  भी  स्टैप  लिया
 गया है,  यह  गुड  है

 ।
 मैँ  ore  से  सहमत  हूं

 ।

 जो  क०  रवीन्द्र  वर्मा  जी  ने  कहा  है  कि  13
 करोड़ रुपये  सालाना  का  प्रावधान  जो  किया  गया  है,

 ्य कम  है  ।  यह  बिल  फ्लड  कंट्रोल  के  वास्ते  नही  है,  बल्कि

 ag  एक  ऐसी  नदी  के  लिये  है  जो  दुनिया की  5  बड़ी

 नदियों  में  से  एक  है  ।  झपने  देश  में  गंगा  से  भी  बड़ी
 नदी  है  ।  बड़ी  ही  नहीं  बल्कि  फेरो शस  नदी  है  ।  13.

 करोड़  रुपये  से  काम  नहीं  चल  सकता  है  ।
 लिये  थाउजेंडूज साफ  करोजें  रुपये  की

 चाहिए  ।  इस  के  लिए  जितने  पैसे  की  जरूरत है,  वह.
 लगाना  चाहिए  ।

 एग्रीकल्चर  मिनिस्टर  ने  एक  कालिंग  स्टेशन
 नोटिस  का  जवाब  देते  हुए  बताया  था  कि  फ्लड  कंट्रोल
 कें  लिए  इस  साल  600  करोड  रुपया  खच  किया  गया
 है  ।  हर  साल  करोडो  रुपया  बाढ  की  रोक  थाम  के  लिए
 खं  किये  जाते  है  ।  इससे  अच्छा  है  कि  केवल  waa
 नदी ही  नहीं,  बल्कि  गगा,  यानी,  नमदा,  महानदी,
 मररिािनत कृष्णा  भ्रोर  कावेरी,  वगेरह देश की सभी देश  की  सभी
 बडी  बड़ी  नदियों  के  पानी  को  हारने  a  एक् सप् लाइट
 करने के  लिये  प्रोजेक्ट्स बनाई  जाये  ।  उससे  फैला-
 wert  होगा.  कौर  साथ  ही  इरिगेशन  फैसिलिटी
 भी  ज्यादा  होगी  ।  इस  के  ध्रलावा  इलेक्ट्रिसिटी  भी  ज्यादा

 पैदा  की  जा  सकेगी  ।  सब  डिपार्टमेंटल की  ऐनप्रन
 रिपोर्टट्स मे  हम  पढ़ते  है  कि  प्रोडक्शन में  शार्ट फाल

 है,  जिस  की  रीजन  शार्टेज  श्राफ  पावर  बताई  जाती  है  |

 पावर  एक  ऐसा  बेस  है,  जिस  पर  एग्रीकल्चर  मोग  इडस्ट्री
 खड़े  है  ।  उसके  बिना  कोई भो  एक्टिविटी  नहीं  चल
 सकती  है  ।  एक  साइंटिस्ट  ने  बताया  है  कि  अगरहम हम
 ब्रह्मपुत्र  नदी  को  एक् सप् लाइट  करे,  तो  हम  पूरे  हिन्दुस्तान
 ही  नही,  पूरे  एशिया  को  पावर  सप्लाई  कर  सकते  है  ।

 इसलिए  एक  पावरफुल  रिवर  की  पॉोटेशेलिटी
 को  करना  चाहिए  ।  सिंह  बो्ड  बना  देना  ही

 नहीं है  ।

 श्री  जाज॑  फर्नाडीज
 ने

 कहा  है  कि  बोर्ड  में  सेटर
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 उस  टाइप  में  कम  से  कम  यह  प्लान  तो  शुरू  -अ  | ष्

 थो  का  का  इसी  साल  से  शुरू  होगा  ।
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 र्स  को  ज्यादा
 इनवाल्व  करना  चाहिए,  उन  ले  ज्यादा  काम  करवाना

 चाहिए  |

 Brahmaputra

 किया जा  सकता  है  ।  इसलिए स्टेट  गवन  भेंट
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 [ae  एम०  सत्यनारायण  राब ]

 नो  ।  ag  सब  देखने  के  आद  कम  से  कम

 जिम्मेदार  री  कीजिए गर  हम  लोगों के
 साथ  कार्पोरेट कर  के  जिसने  भी  म्हे  काम  हैं
 उन  में  हाथ  बटाइए  ।  श्राप  जो  सुझाव  देना.  चाहते

 हैं  वह  जरूर  दीजिए
 ।  यह  कहिए  कि

 13  करोड़

 बनाने के  वास्ते  हम
 बोलिए  ।  मैं  मंत्री  महोदय  से  रिक्वेस्ट  करता  हूँ

 कौर  सोच  समझ  कर  बहुत  AFET
 काम  करने के  लिए  वह  प्रयास  करें  ।  इन्हीं

 शब्दों  के  साथ  मैं  इस  का  समर्थन  करता  हू ँ।

 -  रोत लाल  प्रसाद  बर्मा.  (कोडरमा)

 ही  करना  है,  ऐसी  आत  नहीं  है  ।  हम  इस  का
 समर्थन  करने  के  लिए  यहां  पर  उपस्थित  हुए  हैं  ।

 we जो  wage  बोर्ड  बना  है,  sa  के  दवारा हीं
 wage  नदीं  की  बाढ  का  नियंत्रण  करना  है,  |

 euge  नदी  6-7  राज्यों  में  से  हो  कर  बहती
 है,  जैसे  प्रसम,  मेघालय,  नागालैंड,  मणिपुर,

 का  विकास  इस  के  साथ  जुड़ा  है  ।  पहले  भी

 बंगाल  भीर  बिहार  प्रदेशों  में  ae  नियंत्रण
 कार्यक्रम  की  भावना  से  ही  डी०  ato  ato  की

 योजना  बसाई  गई  थी  ।  इस  के  दारा  अन्य  काम
 जैसे

 -
 उत्पादन,  भू-संरक्षण,  _  वन-रोपण,

 ।
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 इस  के  साथ-साथ  अर्पुत  बाढ  नियंत्रण  आयोग
 जो  aaa  गवमनेमेंट  ने  बनाया  है  धौर  क़सम  सरकार
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 है
 कि  हमारी  शक्ति  भर  हमारी  श्रेय-व्यवस्था  के

 यह  सम्भव  नहीं  हो  सकता  है,  लेकिन
 नों  तक  उस  की  उपेक्षा  की  गई  ।  खैर,

 mm  वर्तमान सरकार  ने  यह  दावा  किया.  है

 इस  के  लिए  वे  बधाई  के  पात्र  हैं।

 है  पुत्र
 बोर्डे  विधेयक  के  सैक्शन  4  को  यदि  हम  देखें
 तो

 उस  में  जो  अधिकारी  हैं,  उस

 से  सम्बद्ध  प्रतिनिधि  भी  उस  में  होंगे  ।  केन्द्रीय
 जल  आयोग,  केन्द्रीय  विद्या  प्राधिकरण  भारतीय

 भू-वैज्ञानिक,  सवेक्षण  मौसम  विज्ञान,  सभी  के

 प्रतिनिधि  भी  उस  में  होंगे  ।

 18  hrs.

 अभी  प्राय  13  करोड  रुपया  खर्च  करेंगे,
 लेकिन  यह  रुपया  केवल  इन  अधिकारियों  के  रख-

 रखाव पर  ही  खर्चें  हो  जायेगा,  जमीन  पर  क्या
 लगेगा ?  10  वर्ष  का  समय  तो  बैसे  ही  गुजर
 गया,  हो  सकता  है  प्रागे  30  वर्ष  तक  यह  योजना
 कौर  चले  ।  हमारे  सिंचाई  मंत्री  भर  कृषि  मंत्री
 जी  ने  बतलाया  था  कि  बाड़  नियंत्रण  के  लिए
 6  अरव  रूपए  रखे  गये  हूँ--इन  प्रकार  प्रतिवर्ष
 6  अरब  रुपए  तो  बाढ़  पर  ही  लग  जाते  हैं  ॥

 अरब  रुपया  कोई  साधारण  धनराशि  नहीं  है,

 हुर  साल  बाढ़  में  बह  जाती  है  ।  यदि  इस

 का  सही  रूप  में  इस्तेमाल  होता  तो  इस  के  भी

 बहुत  अच्छे  परिणाम  निकल  संकते  थे,  परन्तु
 इस  पसे  से  तीन-तीन  बोर्डों का  निर्माण  कर  रहे

 हैं  ।  एक  आासाम  गवर्नमेंट  के  तीनों  स्तरों  पर
 काम  करेगा,  योजना  का  प्राक्कलन  करेगा,  निरूपण
 करेगा  कौर  प्रारूप  बनायेगा,  फिर  दूसरा  परायों
 के  लिए  जायेगा,  फिर  gram  उस  के  लिए

 बहु  उद्देश्य  योजना  बनायेगा,  फिर  टैक्नीकल  बोर्ड
 '

 को  जायेगा  झगर  इन  तीनों  में  कोप्राडिनेशन

 नहीं  रहेगा.  तो

 MR.  CHAIRMAN:  Mr.  Verma,  you
 may  continue  tomorrow.

 18.01  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 August  6,  1980/Sravana  15,  1902

 (Saka).


